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.~ SET -1
Uttarakhand Judicial Service Civil Judge (JD) Examination — 2013
Practical Examination on Basic Knowledge of Computer Operation

Time: 1 Hour] [MM: 100
Note:

1) Attempt all Questions. All Questions Carry Equal Marks.

2) Perform the practical exercise(s) on the computer system. Save and take printout(s) of each part separately.
3) Don’t put any identification marks (name, roll number, etc.) concerning you in any answer of the question.

Q1. (a) Write steps to access the calculator in the system.
(b) Write the name of the two social networking sites.
(c) Write steps to change time and date of the system.
(d) Full form of WAN is
(e) DOS stands for

Q2. (a) Create a blank table with 5 rows and 4 columns in MS-Word with the following

information.

S.No. Student Name Mobile No. Email-ID

1 AAA 9412345674 a@gmail.com

- DDD 8765433987 d@yahoo.com

8 FFF 9734423423 fl@gmail.com

12 ARA 9345567788 j@rediffmail.com

(b) Perform the operation ‘Centre justify” on column ‘Student Name’.

(c) Bold and Italic the row with S.No. 8.

(d) Move the column ‘Email-ID* with contents before the column *Mobile No.".

(e) Sort the table in ascending order of numbers with respect to column “Mobile No.".

Q3. (a) Create a new slide with ‘comparison’ layout in MS-PowerPoint.
(b) Insert the shape ‘triangle’ in the left portion and ‘oval” in the right portion of the above slide.
(c) Write text UKPSC in the triangle and HARIDWAR in the oval.
(d) Rotate the triangle and oval by 90 degree in right direction.
(e) Insert system date and time in the title box of the slide.

Q4. (a) Create a table in MS-Access with database name ‘Emp’ with following fields —
Emp_ID (Number), Emp_Name (Text), DOB (Date)
(b) Insert the following data in the above table:

Emp_ID Emp_Name DOB

238 ABC 15-03-1975
235 XYZ 10-04-1980
236 PQR 23-11-1970

(c) Insert a new column with name Gender(Text) before DOB with row-wise data M, M and F.
(d) Sort the above table in descending order with respect to field ‘Emp_ID".
(e) Delete the row with Emp_ID = 235.

Q5. (a)Create a spreadsheet in MS-Excel with following marks in different subjects:

SName Phy Chem Math
AA 56 78 89
BB 67 31 56
CcC 76 65 79

(b) Find out row-wise and column-wise sum of marks using MS-Excel feature.

(¢) Create a 3D bar chart showing comparative display of marks.

(d) Display the above information in all borders setting.

(e) Find out the subject wise maximum marks in the 6" row using MS-Excel feature.
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\~ SET -2
Uttarakhand Judicial Service Civil Judge (JD) Examination — 2013
Practical Examination on Basic Knowledge of Computer Operation

Time: 1 Hour] [MM: 100

Note:
1) Attempt all Questions. All Questions Carry Equal Marks.
2) Perform the practical exercise(s) on the computer system. Save and take printout(s) of each part separately.
3) Don’t put any identification marks (name, roll number, etc.) concerning you in any answer of the question.

Q1. (a) Write steps to sort desktop icons by name.
(b) Write the name of two operating systems.
(¢) Write steps to cut a file from a folder named A and paste it to folder named B.
(d) USB stands for
(e) Full form of IP is

Q2. (a) Create a spreadsheet in MS-Excel with following year-wise production data of three firms:

Firm Name 2011 2012 2013
A 506 780 889
B 670 550 600
e 760 865 990

(b) Find out maximum production in the year 2012 and display it in 6" row using MS-Excel feature.
(¢) Create a 3D column chart showing comparative display of production data.

(d) Create and insert the data for firm D with year-wise values of production as 450, 568 and 789.
(e) Find out the average production of the firm ‘B’ in the 6™ column using MS-Excel feature.

Q3. (a) Insert a slide of layout “Title Slide” in MS- PowerPoint with data given in the Question No. 2 (a)
in tabular format
(b) Insert a rounded rectangle shape in the title box
(c) Add “COMPANY PRODUCTION DATA™ in the rounded rectangle as title.
(d) Add a S. No. column in the beginning with values 1, 2 and 3 in each row.
(e) Insert a text box at the bottom of the slide and write “Best firm is A™ in text box.

Q4. (a)Create a file in MS-Word with name ‘Exam’ on desktop and insert following three lines of text in it.

India is a democratic country.
New Delhi is the capital of India.
Dehradun is the capital of Uttarakhand state.

(b) Place a bullet mark at the beginning of the first and second line.

(c) Set the font size 18 and italicize the contents of third line.

(d) Perform the operation strikethrough on second line.

(e) Insert a Hexagon in the above word document and write text “Welcome™ within the Hexagon.

Q5. (a) Create a table in MS-Access with database name ‘Population” with following fields —
NPR_ID (Number), Name (Text), DOB (Date), Gender(Text)
(b) Insert the following data in the above table:

NPR_ID Name DOB Gender
3231234 AB 15-04-1971 M
2354317 XY 15-05-1984 F
2367542 PQ 21-12-1974 M
(¢) Insert a new column with name SN (Number) before the column NPR_ID with row-wise values
1,2, and 3.

(d) Sort the above table with respect to field NPR_ID in ascending order.
(e) Perform the operation Rename to change the column name DOB to D_O_B.
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L~ SET-3
Uttarakhand Judicial Service Civil Judge (JD) Examination — 2013
Practical Examination on Basic Knowledge of Computer Operation

Time: 1 Hour] [MM: 100
Note:

1) Attempt all Questions. All Questions Carry Equal Marks.

2) Perform the practical exercise(s) on the computer system. Save and take printout(s) of each part separately.

3) Don’t put any identification marks (name, roll number, etc.) concerning you in any answer of the question.

Q1. (a) Write steps to show all hidden files and folders of the system.
(b) Write the name of two open source browsers.
(c) Write steps to sort desktop icons by date modified.
(d) CPU stands for .
(e) Full form of HTTP is

Q2. (a) Create a table in MS-Access with database name ‘ReportCard’ with following fields —

S Name (Text), Phy (Number), Chem (Number), DOB (Date)
(b) Insert the following data in the above table:

S Name Phy Chem DOB

AAB 51 67 25-05-1988

BBG 62 59 12-12-1978

CCH 73 66 06-06-1977

(¢) Find out sum of ‘Phy’ and ‘Chem” marks by using MS-Access feature.
(d) Sort the above table with respect to field ‘'S_Name’ in descending order.
(e) Change the contents of the field DOB (Date) to DOB (Date-Long date Format).

Q3. (a) Create a file in MS-Word with name *Test” and insert following three lines on it.

High Court of Uttarakhand state is located at Nainital.
Computer education is necessary in current scenario.
Knowledge of cyber crime and forensic is essential.

(b) Put the watermark with text ‘Exam PCS(J)’.

(c) Create the 3D border on the page.

(d) Insert the following line as line no 4.
Area of the circle A= Pl *r?,

(e) Insert the page number at the bottom of the document.

Q4. (a) Create a slide in MS-PowerPoint with data given in Question No. 3 (a).
(b) Place the bullets in the beginning of all three lines.
(c) Change the case to Uppercase of line 3 and lowercase of line 2.
(d) Insert a new slide 2 having content “Computer System”.
(e) Perform the operation Rotate left 90 degree in slide 2

Q5. (a) Create a spreadsheet in MS-Excel as shown below:

£ 34567 ¥ 34344 T 78787 € 12389
(b) Insert following data in the above sheet:
Class Total Boys
A 35 16
B 41 25
(C) Insert a column name ‘Girls’ at column number four and add data as the difference of ‘Total’ and ‘Boys’

fields.
(d) Insert a 3D Pie chart for class A showing number of Boys and Girls.
(e) Insert the shape vertical scroll in the above sheet.
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S5ET-7

Uttarakhand Judicial Service Civil Judge {ID) Examination — 2013

Practical Examination on Basic Knowledge of Computer Operation
Time: 1 Hour] MM 100

Mote:

Ll el all Questhoas, Al ealany Carcy Edual Marks
A Pl rm the practical sserieis) on fhe computer system, Save and take printout|al of eacl part se pasately
EJ| Dreain’ b it @iy flsnfilcaten marks {name, roll numiser, #io) corseinirg ydu in any asswer of the gaestian

(¥,

() Write the steps 1o create a new folder inside "My Computer'.
(b} What are the componant of M5-0ffice.

(¢] Write down the steps to change the Screen Resolution.

(dl) Write down steps to access the Faint-Brush.

(e} Wrte the extention of Ward and Excel files,

{a] Create a ts-Ward file and write following paragraph en it:
"Formal paister copy formamibing of text from one pioce-to another. Dowble cick this buttan to
anply the same formatting toe muftiple ploces in the documend. Formal painter copy formamting

of text from one place to opother. Dopkle ciick this button fo.apply the some formotting (o
mithde pioces (n the document,”

(b} apply 'lustify’ on the above paragraph.

(€] Insert a text watermark "CONFIDENTIAL in the above word file.

{d) apply page barder oniy at the bottam of the page,

(e] apply Dirop Cap' on the above typed paragraph.

Perdorm the following file cperatiaon on MS-Access.
[a) Createadatabase table having following sales record

Ilem Name Sales Cluantiby Sale Amount
XX 2000 1500000
f 1150 ROQG00
24 BOOD OO0
A FLICL HTRI000

Ib) Display the ltem Name whose Sales Guantity is greater than 000,
[e] Cisplay the record of highest S5ale Amount

[d] Search the record having ronimum Sale Amount.

le) Search the records In ascending sequence of field Sales Quantity,

Cregte a MS-Excel file and perfarm the followlng aoperation on it

'al Type 'UKPSE! In cell Al and apply its Oreatentobion in Vertical lext'

'b) Merge all cells ranging A2 to 62 and write the hrading 'Uttarakhand Public Service
Carmmission” in .

') Insert A table of 3 Row and 4 Calurns in thie MS-Excel file,

) wWrite following dald in the above tabie:

e Mumber Cluantity Brice Amount
ol L0 21,00 B10.00
i |5 1500 21500

red Find the summ of the Quantity and Amgunt using formulain the above created table of
FAS-Excel file.

Create MS-Power Peint file and perform fallowing operationan it
{a] Apply 'Flow' Design Thermes to all the slides,

ihh Add new Power Point slide and changeits Layaut "Two Content
(e} Add the follpwing t able ir I;I1F_~__Ipft side of above slide:

| State Sy |

Untacabhana | 250000 |
Lp 200000

!- I_'“-l_*|.|1|“ ! 'EEIFIFI:_IH [

id) add the 'Pie Charl” an 1t1e'righr side of abave slide.
ia) Apply date and stide number to all the slides.
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SET - 8

Uttarakhand Judicial Service Civil Judge (JD) Examination— 2013
Practical Examination on Basic Knowledge of Computer Operation

Time: 1 Hour| [rARA: 100
Mote:

i} Attamipt all Clpestion S Quertions Larey Baual Marks

f ] Prcbaren The praciical owers |I.|I||"_|- @i the computer syshim, Savew aitdl take printoutis) nf each part wegeraiely

b Diohvs gt ary sdentibization marks Daame, il numbern, et ) ooRcermng you inany swer of e question

1 (o) write name cf any editor avilable im WINEDOW:,
(h) Wirte the full form of GUIL and CUI
{eh 1 GB memory i=equl to, R
{d) MODEM stands for R
(2] Gove the name ol any beeo nternet Browsers,

2 (a) Write the following text ina M5-Word file narred as Test’
"Research shows that most of the werk done by most of the peoplz rotld he patepondad
Inta Tour major caleparies
i) Copy the above text and paste it after the Test e new line
(o) Apply 'Outside Borders” on tne above taxt
() Inserta blank table baving 5 Rows and 3 Celumns
(o) Increse she Fone yze of text 1o 20 Tont si2e

1 {al Create a database having lollowing fields
Fmp Mumberaphanenane] Frop Name|res) Desgnation(fea)  Basic Pay(tesur)
b1 Enterany four relévent recoros,
[c] increse the Basic pay of each employves by E0%s:
ielpfadil the field Total Saiary, caloulate and insert the Total Satary of each employee by
Basic Py d BO% of Bazic Pay as DA,
i=] Sort the recards in the descending sequence according to field Total Salary.

4 [a) Create s Spreaidsheet m MS-Eice! with fallowing data:

M| Myrnbey Harng- - Miaied:  Rarkid - Bl Tolal Slanes Pz
Lo RAP Ll fd &8
1z rACHAN RO s TG
R E] SUR L4 e -4
fs FACIIT T {HF L}
(1B M) TG m a5 44

i) Calculate Total Marks of each student using formula,

irh Caloulate Pergentage of each seipdfent using formila.

fdj Fingt the student having TG Percentage using function.
{e) Create a far Cherr using the work sheet

Create WSs-Pawer Point file and perform fallawing aperation an il
[a) fudel naw slide and change its Lavout "Title Slicde’
(b} Enter any College Norme in the Title areg' and the Coltege Address in 'Subtithe’ area of

L

abave slide
(2} Add mext shide and add lollowing "Course Nama: in given ballets.
i LT g
== MBS
% MCA
<= LLB
(el) Aetd mext Shide and insert iyat' basic shape an ik,

i} el mext Slide and insert pﬁr:lat eq t L AWS . COMm



SET - 11
Uttarakhand Judicial Service Civil Judge (JD) Examination — 2013
Practical Examination on Basic Knowledge of Computer Operation

Fime: | Hour! IMIAL: 00
Nate:

I Areipt all Cruestions Al Questions Turey Equol Marks.

2| Pethint e practical exencisedshon the compmter sestem. Save and tike pristoutis ol cick parm e pariiely,
ey Fiin 't put sy acdenti Uiy ptn imatks L, ol number, vie ) concernn E ko v answer o The guestio

L ok Write the extension al MS-Access and MS-Word Milos
tB0 Werite e stops 1o cheek the spellfing in MS-Word files,
[CFWritethe sieps for séading E Ml

AW et e el foorm ol WL
C Wi e st e s sl the Jiadle Sindeder’ by o

32 Create o MS-Excel spreadsieer with field nime Name al City s ety name” male population as
mpepulation” el popalation a5 popilation”

tik Esiter fise records o the field ciny Same, M population snd Fpopiilagiim

thi Caleulote the watal popuiation innew Tl “wtal populaton”

21 Caleulate wewd wadl population m all cetigs

(b Arrmee the recards a0 descends i orderof "F _|1|::|F||_||;|| 141

te) Dhisplay Bar-chart of above crented tmhile

23 qa) Crzmte s bhlank tnble with 3 Rowsand ¢ Colimns in MS-W ord
(b1 Fill ahe follewing intormation f the abave tahle with foant size 12,
 usinmoer L ustomer Add Bill po. Bl dage

Huresimeh  A<23 Moradabad [} 1363013
rams ek JaTE Maldwana Jil 2R
110 C1-tvd Rk <141 AT 14
TR F-a4 Deliradun L e [+ 12420810

te ) Hald und walie the éoiient i castéines Ddrvinne =800 dste™ o | 1012530010
) Change the font<iee 22 Tor headmegBill daye”
el Arraige the redarids in descensding erder with e Geld “Bill no™

WA LR L reie o poset point presentntion having 4 ttle shides

B Tnsdert the trimngle in the shade number vne,

Ted Wit the text “lndss ™ insde trignghe dn slide mimber ane.
| Worte ehe test = Himdussan™ insideé trinnele with ront sized 2,
A | Chamge il Tenvspre i shde poirher 2wl fon siee 210

X5 1) Create o Totide i SsAccess with fllowme felds
S (Number, Produst Name {Text) . Supphien Text and ¢ oty (Text)
v st the Jollewing information in the above 1able!

SN Peoduct Nume  Supplier Comniry
i Fxotic Llguids  liwha
- L o ss I} Frimns | range
| Aligs Muttisn Pavioa Lid [rkeey
i Mutton Bolls  ®a Maison Friiice

ek Insert e pew Beld o the above whle with ficld mames “t ategon” {Texti

ey Add the fallowing details Row-Wise i the fiells “Caepory™
“Beversages™, “Dury Produets™, “MagnTa luter” amd =Meat™

fe i TR records i ascend g erder with respect to the eld “Country ™
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L-SET- 11
Lttarakhand Judicial Service Civil Judee (D) Examination — 2013
Practical Examination on Basie Knowledge of Computer Operation

: 1 Hour| [V T

Mot

-d N

II'I| -

U

Aftempt all Questions AR Oostions Corry Found Marks
Perform the practical exerciselsh on the computer system. Save snd take printoul{s) of each par sepasatel)
Faon™ s puit winy identifention ek s {name, roll numiber, el ) concernimg vou 1 any answer of e guestion

Gy ke Thie steps to change the password of a Ale an MS-Word,
W rise the steps 1o hide the folder in Window opomting svstem.
fcithid=_, b L3

rd W e the steps woeopy file from one folder to anather folder
fe W rite the steps 1o open windoss Gsk mannger

reate i WS Excel aprendsheer with fichd name, employ godeas "EMP Code!” omploy grade pay

as “EMP GPs employ plionse vo ds “EMP_phone na™ and employ date of birth as “EMP_ @ B
Gk Eastier foar recards into the licldS EMP_Code, EMP GPay, EMP phone poand EMP_D_ G B,

vl enlonlate the WA as 10% of EMP GPay innew golamn

(b caleulme columm wise total ol Geld EMP GPay.
el b Areningd the recordsan asoemding order ol EMP D O [
Ced Al e o woth nesy Bndrees

L b Crente o blank able with 5 Bows and & Calumns in M&-Word
(b Fill the followimg mdarmotion o {he above teble with lonl siee 1

{udfomier  eustomer Add il mo, BRI elamre

R B-1 Banglore an’ el | 10 TR
sl Ad i Dielhd R | S G T
(1 E p-and LE L 7653 202
WA M-Ed Bombay 634 EVG3/10

2 Bold and itali¢ the content af Custimer feld havig Bl dine™ 20005712

Pdd Uliage the fonnt size 22 1o heading “Bill daie”
feh Arrimee the record in deszendimg order watly thre field “Bill ne™

V14

s I LIRS |'|l_llli| |!l|l:..‘.-.l,.'|'II:|1IL'l|| I|.l'.-||'|‘l_.." dhom iz

(B Inser the airgie an the slide sumber one,

I
i

IE

§ Lit=ert thie <ureent Jiate i shidke rivmiber 2
P Insertamy pickore inesdde sood oo clijp o
b Tase prant out ol the afl e above Cres T booee yand (d e poser poani presentaiion onva sple shoot

(15 dal Creste atabic in MS-Access with following Nelds

Ergloves Code - Baswe fay DA HRA CCA PF

Uh Inserd thie folloswing mformation in the ahove tnble

Eniploves Code  Basie iy DA [HRA CCA IP'F

1< 2 | 1wy PRy S 54
|2 10 2833 1J% el Thd
| NI S0 2300 T ®AG
[ SUIE I ARTY AR 4 T ¥

Pe Dhisploy dhe list alall ihe Emploves whose Basie Py is preater than | OHKL.
(dy Lhsplay de nameof the Emplovee hayv iy heghest PE

&

| Bart the reconds in descending arder with respect tothe field 214"
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KK - 12

Ui tarakhand Judieial Service Civil Judge (D) Examination — 2013
Practical Examination on Basic Knowledge of Computer Operation

Time: 1 Honr|

MM L0

Mate:

I Adtenpt all Cuestisrs Al Cuestions oy Bl Al

2l Pelorin e proctien] exevgiseisdon e contpoter ssshi. Save il ek proamtoots) of el pod separately
il Prog’s onil Jund sdenbifeation marks § nomi, poll ks, oo | compenitg yorl i iy diswel ol the (T TR
¥l P pS e b slepes B oreata Neluser pccennt i Winduws operating syslem

L Upeate o M5 Favel spreadsheet with field nime: student e, ak ~epglgmy e atadenl fee e

I.H

W e steps W clhinmgs HEG p:L_u:;;'-n.:lrl,I i Ao |-|1|.‘1'.’1|i|1lu_ Ll
Lo WA riLe e steps bo peeaver the File from e vele T,

G i e deprs fo Blid aul osed ey spacs of 17 ibreve

¢l e e st bl s vy el e

ket Tee™nd student morks b “studen) minka”
cue Enter four vecords mte the elds dudent _pone, stident Mo, moal stodent_murks
gbop Loy thie fielbowiog eecinds n the abosve spreadshez!

I% il Al
Shia L2 34
kb (REHIN (%49

ey Ciloutane el unim wise soial o the felds sludent ted, i tudent ek
-_||:| Arnngc Thes v ieis wi ._1|,--.|.|.'t|||i||.|_i |'-I-.|L'-“ l'-1"~lH||lL'-1'|I_ TR L
(el Dipme o et chiort sBossdng sudent fe el studenr marks

fpd peibe motesEnd vou chaee i MSW o Baving al least & lines with tonrsiegof 12
vy Bl i Juslie whe tesdan ca)

it et donble spoeing between the Tires in e 1est,

by Pl align Bag fesld

P Dot FEE¥ oy e dast line ol the texe gl @l (hae Lon | st T !

LA T et PR preseniatie having S =TT [C

st e e bl svirh 3 Renas ol 3 colwnis the shide mumber g

Lo Wire The text bt insade pectimgle i shide s 2wty Tont side 10
Ll Retate the camtem, ol shide tumiber 2with W10 deeree

ey b thie Tt siee o Slide uniiee 2 willy font st 1 h

ci et o Tobile qn M5 Aozt with follomai i Feldds!

Wi ol Sie dtest)  Capial Plest) Sy f Enstricts fommber)
Vi et e follissang formmtion in the whese talilo
ot ol SEit Lol Pt ol LhisEaacis
e | b 45
1% [ Tehrsicdion | -
[ 11 Shimln |3
Bt E! P hop’ Al

fed Dretere the [t regarnd am thie ahowve fiablie
(b b Phaplo the anie of SEia v ing Lsswesad munnber o disieels
pe 1 Al e Tield ol v cheiee i the b {ably
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~ No. of Printed Pages : 2 MUJ "

2013
AT AT
~ THE PRESENT DAY
fAeife ww ey [ qunie : 150
Time allowed : Three Hours] [Maximum Marks : 150

i G) 3t g gre gv I
(i) T4 gvN F HH T E |
(i) UF ¥ & Q5 YT T IO AHe1ET: UF 91y far s |

Notes : (i) Candidates should attempt all the five questions.
(ii) All questions carry equal marks.
(iii) The parts of same question must be answered together.

1. (%) Wagm & TR 72 & F<ia qIdet 34T Afaeht & FHaror ® Siefereti= foemsr =mr &
foeaRor ® U TR AT ¥ | 39 T b TR ° e (i amt & geEdr @ aRdad
Wl o SF TS el i THT HA Dl AT BT YoATH DI | 15

(@) IUE % WAWRITHER! Tge] i THIE U THNT W JUE & W ol STATaHIHS TRIET0r
it favivet a0 o |ewe sfa & wfamal B v Tefifost & U W IR-AR
gorEl FAS @A | 15

(a) Prolonged delay in disposal of mercy petitions filed under Article 72 of the
Constitution is a serious hurdle in the dispensation of justice. In the light of this

statement and with the help of decided cases evaluate the pardoning power of the
President provided under the Constitution of India.

(b) Explain deterrent aspect of punishment and critically examine the effect of
punishment on the society specially when people see high profile persons behind
the bar repeatedly on their television.

2. () SN ®T W YR Hiaur % 9rI1 | &3 T 0w sifuer et e % faeg un §
W 3@ 9 U & T 5w wauE el safwrt & Fet ot uides o § | smen

Hiv | 15
@) Tt axq & Fen (A TR o 8 ardtas @ & faia et fava & oo T
e g & | faveior Fi 3K sared & fafr st o g i et & 2 15

(a) Basically fundamental rights provided under part III of the Constitution are
available only against the State but there are certain provisions imposing
limitations upon the actions of private individuals also. Discuss.

MUJ-01 , 1 [P.T.O.
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(b) Possession of a thing (even if it is wrong) is a good title against the whole world
except the real owner. Analyse this statement and state why law protect
possession.

3. () HH UE ARl ¥ e % o Fryress fafves v qun wue o @ e vl U
TR % G SeTel o SR bl UG 37efa 1 el fehar ST Gehen €. | Fufie amel wal
qRA ¥ Toftss wraw™i St Geraar | 39 FF H v i | 15

(@) ORI T AL G0 T qewran Gl W st e Hivtd e 39 e Y feroft
i foF “aewr it Forerar & Frwi it w@ga T =9eY gR Sfdied S fREr T
i 15

(a) Right to free legal aid and right to consult and be defended by a lawyer cannot be
taken away or whittled down simply to deal with one terrorist. Analyse this
statement in the light of decided cases and legislative provisions in India.

(b) Discuss the provisions of neutrality provided under United Nations Charter and
comment on the statement that ‘rules of impartiality by neutral states are
superseded by the United Nations Charter’.

4. () ‘AN ST W FreTehl 1 TN T, 2012° H G0N STURTET bl AT HifoTd T2
T AfufEy & 39 wEuEl & gy st s uRfefadl, Seie us s e &g 39
SAfufaT & - qoaw W o fedt stfafe o off STy Tfed Y, | fued 7

famE 15
@) GE o ot w faeiEg, 1969 & SWT 62 (1) & -y & 9 Raw faw
wieaw & fagr= ot aueme | 15

(a) Discuss the offences provided under ‘Protection of Children from Sexual Offences
Act, 2012’ and write the provisions of this Act to deal with the situations where an
act or omission constitutes an offence under this Act as well as any other Act time
being in force.

(b) Discuss the maxim ‘Rebus sic stantibus’ with reference to Article 62 (1) of the
Vienna Convention on the Law of Treaties, 1969.

5. () ﬁvﬁﬁmﬁwm%maﬁwﬁmmﬁmaﬁmqﬁmﬁm

SIRI A i I & ST Sl AT S | 15
(@) FG9E TvEeE | Afga & W % Ry g=d & e eiw faty & fowm @
qEed | 15

(a) With the help of decided cases and recent examples discuss the relevancy of
ordinance making power as vitualized by the framers of our Constitution.

(b) Explain the subjects of International Law with special reference to place of
individual in the present scenarios.

muJ-01 2
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| T U - 11
LAW —1II (Evidence and Procedure)
Paper - 11 .
Frerfeer wwa : air =2y [ gt : 200
Time allowed : Three Hours] [Maximum Marks : 200

Tz avreff 1 T G 1 57 et & aer ' A 3= g9 IR & | Gedeh GUE § U g
AT A & | FoT G gl & I G & | UedE G & Hb 3qF G Jfhd &
BTt @i 9ol & I 3ieh & | Uah e & QT 9T BT SR eI U arey R 5 |
Note :  Candidates should attempt question Nos. 1 which is compulsory and four more
questions. Atleast one question must be attempted from each section. In all five
questions are to be answered. Marks carried by each question have been indicated

against the question. However, all questions carry equal marks. The parts of same
question must be answered together.

1. (3) MW O off SR, Fard wm, fSen SRt swrave %1 faar eien gt e
el geearl & 9 20 A 2002 T SRER | W g A1 | 3% 6 % 9
(6) I9 A% o TN H HIE FaAH ST &1 gl | Tqkh A VoA T THIH b G I
T W@ | 3 A A e & T gAGRR R | Teer Ud 9 Wi foer 7 w1 2008 ®
YT St ITH A (AT U & W) O G | o ot aut | Ie | v e
T ¥ ot e A | Tuer Y 3k gra-fuar 3 el st st gt S T
B, B M o T Aern | 3 uRfefaa | wien foare-fosag & fesmt &

el € |
ST A | I bt 3R 9 foame-fawse & o v arg v fafed | 30
@) U I% U % I H Uiqarst THETE hi 3R F ferfad wom 1 ey fefed | 10

(a) Ram Das, S/o. Sri Krishna Das, R/o. Sagara, District Kashipur, Uttarakhand was
married to Sheela, D/o. Ram Krishna, R/0. Haldwani on March 20, 2002 at Dist.
Haridwar. Even after six years of marriage Sheela did not give birth to any child.
Relations between Sheela and Ram Das did not remain happy for this reason. They
misbehaved with her. In 2008 Ram Das and his parents sent Sheela to her parents’
house. During these five years Ram Das gave no maintenance to Sheela. Ram Das
and his parents did not return her personal property also such as necklace and
bangles. Under such situation Sheela wants to obtain a decree of dissolution of
marriage.

Draft a plaint for dissolution of marriage in the above case on behalf of
Sheela.

(b) Inreply to the plaint draft a written statement on behalf of defendant Ram Das.

3reEr/OR

MUJ-04 [P.T.O.
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U @ i o S <& 7 310 TSI Sl U THRYT URaR st dgeht “o d e 9t @
TET & T o 3R et et et R 7 W 9 S e we S o, Sl 9@ o | 39
ST | ASH! Hl T ST I 93T 81 7T | bt o e = s Seu 2R W ge o F SoAv
ﬁ“@’%wmwmwmmmwwﬁm 3T TROL-TIST & fordt off |
fearn |

T T % IR W ST WhoT 1 FHuf fafe | 40
A young man of considerable means ‘A’ developed friendship with a young girl ‘B’ of
ordinary family living in his neighbourhood. The girl’s mother had died and father
usually had to go to his fields for working during the whole day. The girl gave birth to an
illegitimate son from above mentioned young man. Before the illegitimate son was born
there was proposal of marriage by the girl’s father. The young man declined the offer of
marriage and also refused to maintain her.

On the basis of the above facts write a judgement in the case.

qug - A
Section — A
2. (3 fofuss ufqERA (oRE), Wies wiaas T Uiaemen & qed S O i SR g ot
‘ TUEET fob g1 STaT foh W Toha ST & e SHehT ST WHiE UEdl & | 20

@ () ‘@ WUE AT 9T & AR W F a8 ol § | W AR Hl § A
@ F A H A A T GG U B ¢ AR % IH w3 & ford gt g,
TSTaeh! HoRTE T STaT “@ AT T8l € | HROT Wiee o e | 10

(i) ‘& e T ST € | S WG 9% W % Wi RON & | bt WSt o 6 W
TR O UT Y oAl € | T S ST o 61 9 90T T W HieA of et § | 0
FRT @ % fobg AR T R O % A5 W W 310 FOT S YR Aedl € | ROl
Hed I A | 10

(a) Distinguished between legal set off, equitable set off and counter claim. Discuss

also how they are claimed and what are their effects.

(b) (1)) °A’ sues ‘B’ on a bill of exchange. “B” alleges that “A” has wrongfully
neglected to insure B’s goods and is liable to him for compeneatlon which
he claims to setoff. Answer with reasons.

(1) ‘A’ dies intestate and in debt to ‘B’. “C” takes out administration to ‘A’s’
effects and “B” buys part of the effects from ‘C’. In a suit for purchase

money by “C” against ‘B’ the latter wants to set off the debt. Answer with
reasons.

3. (3 uraF fafus uea & fagia = e sy, e s ww fafaer wfssan dfean, 1908
AR 100 W ST Iod R o qel fgelia 7dier JraR bt ST dehelt § | 20
@ o Frafatan amet o fete sTdier SRR 6 ST Fehdl € 2 HROT |ied So¥ i |
() uH ety fespt F IR |
() fafy % famia fofg e @
(iil) At & fvig @ feet fafe srEAT W
(iv) fafe =t wiw wra dfafers
(a) Discuss the concept of substantial question of law on which the second appeal is
filed before the High Court under Section 100 of Civil Procedure Code, 1908.
MUJ-04 2
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()

(a)
(b)

5. (3
C))
(a)
(b)

6. (3)

(d)

7. (3

(2)

(b)

(©)
MUJ-04

Whether the second appeal can be filed in following cases. Give correct answer
with reasons.

(i) Exparte decree

(i) Decision being contrary to law.

(iii) Legal inference drawn from finding of fact.
(iv) Usages having force of law.

T % fagie ot sme sive | _ 30

Tafaer =marerm @t sraffea i & wwry # femuit fafed | 10

Discuss the doctrine of the restitution.
Write a note on inherent power of Civil Court.

e =1 % g @i forar afed s sivd | 20
faent Foig o frvamas &1 &an & 0 sren i | 20

Explain the principle of Res-Judicata in detail.
When a foreign judgement is not conclusive ? Discuss

qug -
SECTION - B

T, Freat we Hie-fudr & ST gt ¥ g wiear dfear, 1973 ° ffed ol oo ufen
T U FIfTR | 10
Ui Rare qen v g e § o e iR | 10
TUE Uik Wiear, 1973 %mm%m%mﬁaﬁml 10
DI AHEl H Ui & 81 Wehell § | JUS WhaAT Wiedl, 1973 % AR HiF 4 B WY
B &, 3 ST Hif | 10

Describe the law and procedure for maintenance of wife, children and parents
under Code of Criminal procedure, 1973.
Distinguish between Police Report and First Information Report.

Explain the provisions of commutation of sentences as has been provided under
the Code of Criminal Procedure, 1973.

What are the petty offences for which no appeal has according to code of Criminal
Procedure, 1973 ?

TUT Ufshar Glean, 1973 | K@ T8 aRve Al & fommror Grerdt 9 Suesl o 9
IUF HIE | TR HHA B fTEROT qur 9ET AT & foreror uiear | ey W

HA | 20
URETRT % IR A 8 A1 SHeh! I | AR gRT TR AT o [oamor-d o/ 3T glar

€9 10
AT TS S | 3 W Hied | 10

Give a brief account of general provisions of trial in warrant cases as contained in
Criminal Procedure Code, 1973. Distinguish between warrant trial and summon
case trial.
What is effect of non-appearance or death of complainant in a trial of summon
cases by Magistrate ?
Distinguish between investigation and inquiry.

3 [P.T.O.
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8.  TUT Uishar Wiean, 1973 = URT 145 & SF=iid e qu fqwaes faakl § =i s arelt
A UehaT ST GRAE S0 it | 9T 3T 39 A | HeHd ¢ b 4RI 145 & SA=rid Hidemel @eq §
Fered Faeh & SUSIcHeh 8l ? ST ST | 40

Discuss the procedure in case of disputes relating to immovable property under
Section 145 of Criminal Procedure Code, 1973. Do you agree with the view that the
proceeding under Section 145 is not punitive but preventive ? Discuss.

9. (30 foreTes @ R FEd 9 ISTEIOT WA ST S SR | 10
(@) B Y qedl Bl (GG A B STEvgeHar TE € 9 10
(W) 3T GRAT % IS & HRON Pt FRAT DI | TRAT G Afafam § s and

WHR 7 L & Tqgicr ot 50 HiHT b S=man 711 & 39eh! faaemn S/ | 10
® HH A el G & qiiegd e S qur 9§ faaear Hife | Seer gied 3o
3w fafaw | ' 10

(a) What is fact in issue ? Illustrate your answer.
(b) What facts need not be proved ?

(c) Explain the reason for exclusion of hearsay evidence. To what extent has the
principle of exclusion of hearsay evidence been adopted in the Indian Evidence
Act. Discuss.

(d) Discuss fully the evidentiary value of retracted confession. Illustrate your answer.

10, (30) QEHITAr T WEIAT 7 o qgEerEr § AR A & U g | 9infeid € | 39 S & e
HifR | 20
(@) 3 AT TH Fed % ATV I IFH IH ¥ AR 7 & 18 Ge-o1figerd € | ‘a7 31
Y IR HA €, fohm] & iR e ¢ o S <3r & A freteht sTorTyr i fobam
T | & g fopar T e 37 o foreg T e AT & 7 AT iy | 20
(a) Relevancy and admissibility are neither synonymous nor is the one included in
other. Elucidate this statement.

(b) ‘A’ and ‘B’ are co-accused of the crime of kidnapping and killing of a child. ‘A’
denies his guilt but ‘B’ confesses that he along with ‘A’ has committed the crime.
How far the statement made by ‘B’ is relevant against ‘A’ ? Discuss.

- MUJ-()4 4
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LAW (Substantive Law)
Paper - 1

Fretfier @aa : @i qve] [ quTi: 200
Time allowed : Three Hours] [Maximum Marks : 200

T

Note :

1L (3

C))
Q)

(a)

(b)
(©

MUJ-03

S} 1 9T G 1 U 2 FRAT HEr & oo A FiE AR I & A 8 | Tl &
7T &7 I & | e W & 3% 3% GEA ik & | U g & @l 97 H I
ST T e o3 ST |

Candidates should attempt question Nos. 1 and 2 as compulsory and any other four
of the remaining ones. Total six questions are to be attempted. Marks carried by
each question are indicated at its end. The parts of same question must be answered
together.

AERR sfufrm & sFwia oI WERR % W e Te Sedl 1 R F
HINTT | 15
T W Fepiie far ST wehar § 2 S ST | 10
e W T S g % 6 WHENEY | T UK & et o # g€ e 6w
TR U & 2 15
Briefly state rights and duties of the partner inter-se under the Partnership Act.

Can a Partner be expelled ? Discuss.

Explain with illustrations anticipatory breach of contract. How damages are

measured in such breach of contract ?

TeeT e % Tl & SR W <aur foee fade o fastr @1 avi feeg fafa
7 foare-faeT & R & &7 | HINT | : 15
T OS] HRETH e TEE el b SR SRT-UIU WK HT % SHHR b e
ST HI & AE e HiEel ek o SR Hl T sAfufam, 1986 =t €RT 3(1)
¥ STt ST T T 3 ST ST T =Rmget Y SUgE WEE $ RN § | 36D
S 7 G W we e ui & S Tl 3 36 e et e JRU-OiT & e
1 SoerE FIT, AR ITH TAHRET Al foree FE A § | AT AGH BT SR
I IR | 15
' 1 , [P.T.O.




@ Teg faaw stfufwm, 1955 & sl Fr faaret %t duar &1 oo St v g8 o saed

% ueit Bt For Tt | o STE uTe § 0 10
() ufd & foeme & w9g T oo weet © & off e we Sue faaw 1955 @ qd
USA Hgsma |

(i) =Yl 37y fgame & T 15 o | &9 of |

(a) Discuss with the help of the Supreme Court judgements, the doctrine of
“irretrievable breakdown of marriage,” as a ground of divorce under Hindu Law.

(b) A divorced Muslim woman is entitled to get fair and reasonable provisions made
for her livelihood under Section 3(1) of the Muslim Woman (Protection of Right
on Divorce), Act, 1986 after the iddat period, apart from her right to get
maintenance during the period of ‘iddat’. Despite this discuss the liability of
Muslim husband to maintain his divorced wife during her life time, if she does not
marry. Refer to recent cases.

(c) Discuss the validity of the following marriages under Hindu Marriage Act, 1955,
and discuss also what remedies are open to the wife in the following cases ?

(i)  The husband had wife, at the time of marriage, the first marriage having been
performed in U.S.A. before 1955.

(ii)) The age of the bride at the time of marriage was below 15 years.

3. (3 ‘AfEaaR’ % ST % Ieerg ST | T I8 fagr us velt fofat w ey e € 0
fvtem-fafy &1 wef ifvte | 10

@ X AREIEF T FTHAGEF Y’ H g fovarg feemen ¥ o v Tl wfn X i ¥

I X, Y W g Y (F) TR i SHE § U A FRA ¢ | e 98

T <Y’ Wi # S § | X 3 fased R e e € o feosha o g 5w i

W X T e T AT | 1 T8 ST & Wil S W Gl 1 2 10
(@ XY’ i T WA BT ¢ S o X & qd oray Gey g | S oy a9 ¥ 2
3 (FM) & X F Y’ & G IR & Gy § g 3T ST 2 10

(a) Discuss the doctrine of lis-pendens. Does this doctrine apply to suit decided ex-
parte ? Refer to Case Law.

(b) ‘X’ intentionally and falsely leads ‘Y’ to believe that certain lands belongs to “X’,
and there by induces ‘Y’ to buy and pay for it. Afterwards, the land becomes the
property of Y’ and ‘X’ seeks to set-aside the sale on the ground that at the time of
the sale he had no title to the property. Can he be allowed to prove his want of title ?

(¢) ‘X’ made a gift of a house to ‘Y’ whom he had past illicit cohabitation. Is this
transfer valid ? Will it make any difference, if ‘X’ connection with ‘Y’ is
adulterous ?

. MUJ-03 2




4, fp# @ Tl d ST o fatae

(30
®
Q)
S

LER I CH IR CIRE] 10
TeRITYT 1 g (Hfest fafy o eria @) 10
[GIEACEILY 10
TR A 10

Write notes on any three of the following :

(a)
(b)
(©
(d)

Novation of a Contract

Doctrine of Restitution (as applied under Law of Contract)
Public Nuisance

Onerous gift

5. F=rd/ s st

(30
C)
®

3TUHTH & U 3T9aa 10
T Te STHRIE 3T 10
FUE T THTWIA 10

Distinguish between of the following :

(@)
(b)
©

6 (3

)

(a)
(b)

MUJ-03

Libel and slander
Coercion and Undue influence
Fraud and Misrepresentation

i fafy & s, fuger % SR i Savde VIt U W1 1 Wl § Ui i |
fotast-fafy o Soora it | 15
ue fowg gaeh ot Tl & = (3R & gy | g StifdeR st 1956 S
YT 6 % WIS b1 TRIRI0T SHIT el | =T W) feg ST R (Heie) STias,
2005 % YTS ht Hf TEIET | 15
Discuss briefly the necessary conditions and effects of the acknowledgement of
Paternity under Muslim Law. Refer to Case Law.

Examine the effect of Section 6 of the Hindu Succession Act, 1956 on course of
devolution of property of a deceased Hindu. Further point out the effect of Hindu
Succession (Amendment) Act, 2005 on devolution of property.

& B H dierr ¢ foeent fafvreaan qrem (@) & HRET ST ekl § 2 Heitd ae-fatadi

% Fr ool T | ‘ 15

1 T wifoert fafereaar wny =t < vt € 2 15

() ‘A’, ‘B’ ¥ foiu u gk foien @t o war € | 9% qEs o 8
idRree (ufafratierr) 2 w1 & 31 § oK g9 ufafeiy ‘B’ & ¥ I & A 7w
faferse sraTer 3 I TR FAT |

(i) HiaRT T & A W |

(i) ToaTe A =i Glewr |

3 [P.T.O.




(a)

(b)

Discuss contracts which can not be specifically enforced. Discuss with relevant

Case Law. ]
Can the following contracts be enforced specifically ?

(i) ‘A’ contracts to write a book for ‘B’. He writes the Book but refuses to
assign copyright and handover the manuscript to ‘B’ who then sues for
specific performance.

(i) Mere agreement to enter into contract.
(iii) Contract to marry.

8. =1 ot quiaar smE ST

(39
Q)
)

TEAvEY S Forery # Fuiia fesr= : 10
w d, WEar ST 9RE 9 (R weesR) R § wiud HEm 10
“aoret T AR a1 § =t 10

Discuss fully the following :

(a)
(b)
(©

Rule laid down in Rylands Vs. Fletcher
Rule laid down in M.C. Mehta Vs. Union of India (Shri Ram Fertilizer Case)
Rule laid down in Bhopal Gas Disaster Case

9. Ty o foreel i o wftra @ ferae

(%)
C))
(®)
®
®

e fafy & STt 1 qHa 10
festra 10
T 6 e (fewg wd giem ot #) 10
T & WA E ' 10
foreTeat, | S ORI BT © | 10

Write notes on any three of the following :

(a)
(b)
()
(d)
()

10. (30

Termination of Guardianship in Islam

Hizanat

Option of Puberty under Hindu and Muslim Laws
Equality is equity.

Delay defeats equity.

T Fife T oty e g frae sfufram, 1955 & Stwrid TR g €l R
forare ot oreT: ferafert el o< AT € | WAl aR] Hied S HINT | 15
T AREIE (MITA: TA) e JohaTT o1 STl H ST ity | 15
Explain — Apostasy does not automatically dissolve marriage already solemnized
under Hindu Marriage Act, 1955. Discuss with relevant cases.

Distinguish between Quantum Meriot and Claim for Damages.

4
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LAW (Revenue and Criminal Law)
| Paper - 111
e @ ; Ji oy [ quit : 200
Time allowed : Three Hours] [Maximum Marks : 200

e el o7 B (6) T F I & [0 @ue a7’ @ 7o GEAr 1 767 3T Fig g 7e T aer
GUE T’ G IO G 6 T 3T FIE §1 I & | FedE T & 37 IqF G 371 & |
U v & Tl 97T FT IR AR T QT 54T S |

Note:  Candidate should answer six questions in all, out of which they should answer
question No. 1 and any other two questions from Group ‘A’ and question No. 6 and
any other two questions from Group ‘B’. Marks carried by each question are
indicated at its end. The parts of same question must be answered together.

Tug - 31/ GROUP - A

1. (37 W WY STHRERN 9o R 9fit gur stfufaam, 1950 ST e 3R SuRoT
3R 2001 FRT FUTENTU 6l 7w fomivaret o Gelu ¥ GHeigy a1 98 W iy {6
TE STUFET FHel e TR Wi | STaied SISt Te 3Tk =g & STeel &t qof

N HT U TTeA g e e o 20
@ FAfatEa ) ki feobrt fafe 10
RO
(i) @A
(@) 9 veE afafa & Feai aur wHedl B 9 HiY | 10

(a) Describe briefly the essential features of the Uttar Pradesh Zamindari Abolition
and Land Reforms Act, 1950 (as ame_r'lded by the Uttaranchal Adoptation and
Modification, Order, 2001) and explain how far the Act has proved as an
instrument to fulfill the ideals of socio-economic justice enshrined under the

Constitution of India.
(b) Write short notes on the following :
(1) Land
(il) Mine
(¢) Explain the functions and duties of the Land Management Committee.
MUJ-05 - 1 [P.T.O.
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2. (3) TG IFYBR el YHER i € 2 TH ATER et YR T s SR o
qireR o IR STfreRT  faeemT BT | 20

@) U W % % I ATAHHOT Bl S5 HA bl WSHAT HT T HIAT | 10

(a) Who is Bhumidhar with transferable rights ? Discuss the Bhumidhari rights of
Bhumidhar with transferable rights and Bhumidhar with non-transferable rights.

(b) Describe the procedure for ejectment of trespasser on the suit of Gram-Sabha.

3. (3N 39 uRfefl & avi ST e satd IS SieeR 3T i @t a9 W R e ¥ |
I5 Wi T it o o/ 39 stfufram o aftra et gaie & 20

@) T H A % Ffed g1 % uitomdt @i feeemr it | 10

(a) Describe the circumstances under which a tenure holder can let-out his land.
Explain also whether the list under the Act is sufficient.

(b) Discuss the consequences of the vesting of an estate in the State.

4. (30) UH T A ST H a9 o6 TR 0 G § 0 91 39 SAHR W HIE uidey
T2 W HfAT | 20

@ FclEa 9 fodg it 10
() ST AT AR T ey
(i) FRTR! ue Fy

(a) How can a Bhumidhar get his holding divided ? Is there any restriction on this
right ? Explain.

(b) Distinguish between the following :
(i) Revenue Court and Revenue Officer.

(i) Arrest and Detention

5. (3) TR % ATEE D UihAT FT € 2 T SEEw! % UROTE St R HITT | 20
(@ Frafefead st SEmeor T i 10
() ot
(i) oo
(a) What is procedure of ejectment of Assami ? Discuss the consequences of this
ejectment.

(b) Illucidate with illustrations the following :
(i) Exchange
(1) Merger
MUJ-05 2
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gueg -a/ GROUP - B

6. (30 ‘3TaIfah TiA % ToET & o F wHe ¥ 0 TR G wRd <8 dear § af
o Susei =t HiRTEToT WHEmET | waT Rdr <ve Wi & vhifiie el & fogre |

R foam T & 2 T v | 15
@ oiys FAfefe % oruaml ®t ave Wi | dfiie st ¥ enwfus

T et o1 o fomam St arrereares ¥ 2 e iR | 15

Frfafad =t w9z . 10

(i) 3@y

(i) IR

(a) What do you mean by the ‘Principle of Constructive Liability ? Illustrate this
principle with regard to the legal provisions enumerated under the Indian Penal
Code. Has the principle of vicarious liability been accepted in the Indian Penal
Code ? Explain.

(b) Discuss the exceptions of the “guilty mind” (mens-rea). Is it necessary to prove
guilty mind in statutory offences ? Explain. '

(¢)  Explain the following :
(1) Illegal
(2) Document

7. (3 SR ARG A ¥ R A H A F U Hewaqul R WA T
& 1 T T ST S0 S 3T Whee IR | 10

(d) AU He ORI STAS | HfRT H S W HA & 2 Pl ael w5 geea § 39
T | 10

() F Doers! W HH H @ AT | FoaTe! H Fol 360 | Fiohet & 39 S ¥ SN e
TSI E3T AR SHY AR SIAT € | 7 % Fohelt 7oy 67 oo & 9 qweqey | 10

(@) “Good faith is considered to be an important factor for exonerating the accused
from criminal liability.” Explain and support your answer with illustrations.

(b) When does intoxication provides an excuse from criminal responsibility ?
Substantiate your answer with decided cases.

(¢) ‘A’ is at work with a hatchet; the head flies off #ind kills a man who is standing by.
Is ‘A’ guilty of any offence ? Explain.

8. (30 fafuek Susvl aiiv Fofi amet i wermm @ smuwfies wrE qu o e o fave iR |
T T 3 AT | Weud ¢ o IR, &1, M (1876) F Tevie ag o wenfg fafuis

3T i =reral & ferw anieeies § 2 Fer T | 20

(@) TOROT T A TUNE & A | AR @ & 7 B qoia s g fed m e
W1’ R Vel ¥ 39 ST F faaeT St | 10
MUJ-05 3 [P.T.O.

T atecstT.aws . CcOm



(a)

(b)

(a)

(b)

10. (30

®

(a)

(b)

(©)

MUJ-()5

Distinguish between culpable homicide and murder with the help of legal
provisions and decided cases. Do you agree with the view that the determinants
established in the leading case of R. V. Govinda (1876) is a guide for the courts
today also ? Comment.

“The offence of Abetment depends upon the intention of the abettor, not upon the
act committed by the abétted.” Discuss the statement with the help of illustrations.

“F YOI 1 o | AT Al SR Gl ST B ¥ 1”7 T HUA HT GHCHEIC WIS i

3T Shell T o b TeT 3T W HiT | 20
FfefEa st THeIsy 10
() G T A F glatwE

() Rie

“In all robbery there is either theft or extortion.” Critically examine the statement
and distinguish between dacoity and robbery.

Explain the following :
(i)  Dishonest Misappropriation of Property
(i) Mischief

“HTHFITAT ST HEA B FART AT HRAT Z0E Feal H 0 T8 ¢ 1 feoa=n siforg

3R T W= T & STUaE] 1 aue ST | 10
“qRArE gue digar ¥ foaw ¥ Hetud st ot ot oTien qont ®t st qifawm=
AT 1 SR o 3T & G § 39 e & faa=rn s | 10

‘% Teh Gqoh Aot GITM € 3R STH ¥ TS ST0T I 1 TIH HA & | G5 36
YR Wiel & UYEr 3§ T lar § fh ST HIE Su T & | T H A HiE WY
foram 2w | 10

“Preparation to commit an offence is generally not punishable under the Indian
Penal Code.” Discuss and explain the exceptions to this general rule.

“The offences relating to marriage under the Indjan Penal Code held more
responsible to males rather than females.” Discuss the statement in the context of
the offence of adultery.

‘A’ makes an attempt to steal some jewels by breaking open a box and finds, after
so opening the box, that there is no jewel in it. Has ‘A’ committed any offence ?
Explain.



